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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Service Tax Stay Application No. 50695 of 2014
Service Tax Appeal No. 50549 of 2014

[Arising out of Order-In-Appeal No. 222-ST/DLH/2013 dated
17.10.2013 passed by Commissioner of Central Excise (Appeals)
New Delhi]

For approval and signature:
Hon’ble Mr Ashok Jindal, Member (Judicial) <
Hon'ble Mr. R K Singh, Member (Technical) _

1 | Whether Press Reporters may be allowed to see the
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2 | Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in
any authoritative report or not?

3 | Whether Their Lordships wish to see the fair copy of
the Order?

4 | Whether Order is to be circulated to the
Departmental authorities?

M/s. Decorators Pvt. Ltd. Appellants
Vs.

Commissioner of Service Tax Respondent

Delhi I

Appearance:

Shri S K Pahwa and Shri Rohan Pahwa, Advocates for the Appellants
Shri B B Sharma, AR for the Respondent

CORAM:
Hon'ble Shri Ashok Jindal, Member (Judicial) u\/tﬁ
Hon'ble Mr. R K Singh, Member (Technical) W =




Date of Hearing /decision: 09. 11.2015

ORDER NO. O/ 53436 /2015-ST(Br)

Per Ashok Jindal :

Heard the parties.

2. Considering the fact that for the earlier period against the
impugned order, the appellant filed an appeal before this Tribunal as
Appeal No. 428/2009 which has been heard by this Tribunal and on
identical issue, matter has been remanded back to the adjudicating
authority for quantification of demand of service tax payable by
appellants, in these circumstances, after allowing the stay application
filed by the applicant, we remand the matter back to the adjudicating
authority for denovo adjudication as per the directions given by this
Tribunal vide disposing the appeal No. 428/2009.

3. Appeal as well as stay application are disposed of in the above

terms.

( Dictated and pronounced in the open court )
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Member(Judicial)
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